ACT No. XXIV or 1860.

PAssED BY THE LEGISLATIVE CoUNcIL OF INDIA.

(Recetved the assent of the Governor General on the 23rd May 1860.)

An Act for the solerﬁﬁz"f%ati(m of Mar-riages. i India by ordained Ministers of the
- Church of Scotland.

ssed in the 58th year of the reign of
Lin titled ¢ An "Act to remove doubts
as to the val i Marriages had and solemnized
within the Biitish Territories in India,” it was decla,red and enacted (amongst
other things) that from and after the 31stday of Décember then next ensuing all
marriages between persons, both or omne of such persons being members Or mem-
“ber of, or holding communion with the Church of Scotland, and making a v declar:
ation to the effect thereinafter mentioned, which marriagesshould be had and
solemnized within the British Territories in India by ordained Ministers of the
Church of Scotland as by law established, and appointed by the United Company
of Merchants of England trading to the East Indiesto officiate as Chaplains
within the said territories, should be, and should be adjudged, esteemed, and
taken to be of the same, and no other force and effect, as if such marriages were
had and solemnized by Clergymen of the Church of England, according to the
rites and ceremonies of the Church of England : and whereas it is expedient that
so much of the said Act of Parliament as requires ordained Ministers of the

WaesEAs by an Act of

Preamble.

Chaurch of Scotland celebrating such.marriages to be also persons appointed to

officiate as Chaplains within the said Territories, should cease to have effect,
It is enacted as follows :—

I. So much of the said Act of Parliament as requires that the ordained

Part of 58 Geo. 11, o, Ministers of the Church of Scotland as byj law established

84 vepealed. therein referred to should be persons appointed to officiate
as Chaplains within the said Territories, is hereby repealed:
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